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ENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD_BENCH
' ALLAHABAD.

Origianl Application No, aé%'uf 1994

HePeoe Gupta oee s 6ee oo 00e oo HPPliCEntt
vVersus

Union of India and Others eee eeoe so0 RESPDndEﬁtB.

Hon. Mr. Justice R.K. Varma, Vice-Chairman.
Hon., Miss, Usha Sen, Administrative Member.

(By Hone Mr. Justice R.Ke Varma, Vice=Chairman)

5ri Anil Kumar learned counsel for the

petitioner. Heard on the question of admission,

2% The relief claimd in this petition is for

issue of mandamus to the Respondent No. 2 Chief Post

Master General U.P. Circle Lucknow to dispose of the

petitioner's representation which is pending befors

him. Learned counsel for the petitioner states that
R AR C‘-‘V\.M‘(Hk o

the copy of the representatinqitn the petition as

annexure@=No, 4 and Annexure No., 5 in respect of which

the department has sent parawise comments as @nnexure
A-7 dated B.4.93 to Chief Post Master General. It is
stated that respondent No. 2 has not decided the

representation aforesaid.

Ja Looking to the nature of the relisf sought
by the petitioner, we do not think it necessary to

issue a shouw cause notice to the Respondents since

the direction sought can be given in the endsof juaticef

without there being any prejudice caused to the

respondents,

4, Accordingly we direct the respondent No. 2
& Mﬁ%ii»\j’l‘t‘u.‘% Y
to decide the petitioner’s,annexure A-4 dated 21.10.91

and annexure A-6 cdated 22.2.,93 by speaking order
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within 3 months of the receipt of this order,

unless petitioner's representations have already

" been decided by the respondents,
5 o With the direction as aforesaid this
A—
petition iﬁAdispusad offe.
| \
Member =A Vice=Chairman

Allahabad dated:- 12. April 1994,
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d IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
- . : ADDITIO NAL BENCH AT ALLAHABAD,

Kok R,

Regd. Original Application noMA5 of 19%

" Heri Prasad Gupta S/o Late Sri Ram Lal Gupta , R/o
,South Betiya Heta, District: Gorakhpur. |
eoeees Applicant
VERSUS

?2\,;\,\..\ 1) Union of India throughhthe Secret ary Ministry of
_communicationm, New Delhi.

2 -The Chief Post Master General , U.P.Lucknow.

%) The Director Postal Services - Gorakhpur.

... Respondent s.

DETAILS OF APPLICATION:-

} 1. Particulars of the order ageinst which the

1 | application is made:~

‘ The applicent is preferring the present application
before the Hon'ble Tribunal for a suitable direction ig
the respondent no. 02 for disposal of the petitinner,f%
“tﬁha appeal /representation against the order dt. 1110
1991 passed by the respondent no.> regarding promotion/

of tke fixation of the pay scale of the applicant in the |

lower selection greade.
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( Under Section 19 of Adminisbrative Tribunal Act, 1985 )
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